HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k Kk % %

NOTIFICATION

No: /pZ) 426> IRGILP Dated: %7 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheenam Tabasum Kichloo

D/O Shri Imtiyaz Ahmad Kichloo

R/O Near Power Receiving Station Malipath Kichloo Mohalla, House
No.34, Tehsil & District Kishtwar.

vide notification No.780 dated 30.12.2020 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o
o

(Registrar Administration)

No: /699,47 /RG/ILP Dated:>7 .03.2025 @/V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Sheenam Tabasum Kichloo, Advocate

...... for information and necessary action.

L =Ps

(Registrar Administration)

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /06> 642025 |IRGILP ~ Dated: 24 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shahiasta Banoo

D/O Shri Abdul Rashid

R/O Panla Maligam, Village Pogal, Tehsil Pogal Paristan,
District Ramban

vide notification No. 2768 of 2023/RG/LP dated 26.12.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order L/\W/%’V/)\T}W

m '- - - -
(Regls@a/r Administration)
No: /6298~ 30y /RG/LP Dated:2(, .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

& Ms. Shahiasta Banoo, Advocate

...... for information and necessary action. ,
Nw
Mw
2

(Registrar Administration)

T




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /0 6% o 263/ TRGILP Dated: 2 4 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amisha Gupta
D/O Shri Pawan Kumar,
R/O W. No.10, Dablehar, Tehsil Suchet Garh, District Jammu

vide notification No. 2724 of 2023/RG/LP dated 22.12.2023 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/flnal enroliment as an
Advocate is ordered there before.

By Order S
\/”M \D'\M-

(R/)egistrar Administration)

No: /6%0S~ // /RG/LP Dated: 2y.03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Amisha Gupta, Advocate
...... for information and necessary action.

£
(Registrar Administration)

Ry

on o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k% %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /o b4 24 2025 IRGILP Dated: >Y.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajbir Singh Thakur
S/O Shri Romal Singh Thakur
R/O Tehsil Ramnagar, District Udhampur.

vide notification N0.1982 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ N\N{Cﬂ s
)
=

(Registrar Administration)

No: /621y - /8 /RG/LP Dated: 2{.03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Rajbir Singh Thakur, Advocate
...... for information and necessary action.

. h/."
(Reg|strar dministration)

WV

Sl




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /064 2456,y IRGILP  Dated: 2\ .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Huzaif Igbal Wani
S/0O Shri Mohd. Igbal Wani
R/O Neosi, Tehsil Chassana, Reasi

vide notification No.1886 of 2023/RG/LP dated 11.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
\/W
s
(Registrar Administration)

No: /63/9— 23 /RG/LP Dated: 24.03.2025 M

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Huzaif Igbal Wani, Advocate

...... for information and necessary action.

1 b

I
oL
o s oD\ Yy
(Registrar Administration)

@V




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (666 072025RGILP  Dated: 2 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Babli Kumari
D/O Shri Bishan Dass
R/O V.P.O Rehal Dhamalian, Tehsil Bishnah, District Jammu

vide notification No. N0.1871 of 2023/RG/LP dated 08.09.2023 for a period of
one year has been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order R
e W
(Registrar Administration)

No: /& 39¢-32 /RG/LP Dated: 24.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Babli Kumari, Advocate
...... for information and necessary action.

o

~AIONS

(R?gistrar Administration)

et




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /0 (2 of 20 TRGILP Dated: 2 4.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wagar Ahmed
S/O Shri Mohd. Ashraf
R/O Kala Ban, Tehsil Mendhar, District Poonch

vide notification No.1249 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
i \A(, WW
(Regiséj'j{/ ministration)

No: /6322 -39 /RG/LP Dated: 2Y.03.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Wagar Ahmed, Advocate
...... for information and necessary action.

A
=2 M{
(Registrar Administration)

LV

o A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /0[R &)yons IRGILP  Dated: 24.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohit Saini
S/0O Shri Ravinder Saini
R/O Channi, Kartholi, Sarore, Tehsil Bari Brahmana, District Samba

vide notification No.1090 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
\;—,(d/\ MWW
P ) st ’
(Registr@ ministration)

By Order

No: /63Uup- Wl /RG/LP Dated: 2Y.03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohit Saini, Advocate
...... for information and necessary action.

(ﬁ;gistrar dministration)
(it

O o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

~
No: /069 ofas25 IRGILP  Dated: ¥ .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dheeraj Singh Thakur
S/O Shri  Kewal Singh
R/O Ward No.2 Village Gabber Tehsil Thakrakote District Reasi

vide notification No.1033 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order V %yg
=l |

(Registrar Administration)

No: /43 Y2-9%2 /RG/LP Dated: &9:1_.03.2025
Copy forwarded to the: -

5 Principal District and Sessions Judge, Reasi
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Dheeraj Singh Thakur, Advocate
...... for information and necessary action.

o

yl
\/W
(Reglstrar Administration)

@/Q/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /070 &]1ess IRGILP  Dated: > .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Mehra

S/0O Shri Ram Paul

R/O H.No 243, Sector 6, Street No 14, Nanak Nagar Jammu, Tehsil
Bahu, District Jammu.

vide notification No.1065 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order - W

(Registrar Administration)
No: /4 3 §T,- 60/RG/LP Dated: 24 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website. ‘
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tarun Mehra, Advocate
...... for information and necessary action. :
B

s
(Registrar Administration)

on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /067/ & 29055 IRGILP  Dated: >41.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubham Singh

S/O Shri Madan Singh

R/O Village Surinsar, W.No 5, Jaithly, P.O Surinsar, Tehsil & District
Jammu.

vide notification N0.1041 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order oz =
\_/,wl 50’3 e

Bl .
| (Registrar Administration)

No: /6 36/-62 /RG/LP Dated:2.03.2025 @/‘V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
: Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Shubham Singh, Advocate

...... for information and necessary action. 7
o~
(RCiistrar Administration)

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /0 72 efo2$IRGILP  Dated:24 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Rashi
D/O Shri Ramesh Kumar
R/O H.NO 35, Sector-1, upper Roop Nagar, Tehsil & District Jammu

vide notification No.1005 of 2022/RG/LP dated 28.07.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \mﬂ
o !

(Registrar Administration)
No: /634Q- 21 /RG/LP Dated:2Y .03.2025 ({ X

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. (
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms Rashi, Advocate
...... for information and necessary action.

s
o
\\A/‘m/y
ey
(Registrar Administration)

@/{/

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /023 )20 IRGILP Dated: 24 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamran Khwaja
S/0 Shri Atig Ul Rehman
R/O W.No 8, Khwaja House Basoli, Tehsil Basoli, District Kathua

vide notification N0.961 of 2022/RG/LP dated 27.07.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord :
\ st
e )

(Registrar Administration)
No: ({225 - 8] /RG/LP Dated: 24y.03.2025 G
Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kathua

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Kamran Khwaja, Advocate

...... for information and necessary action. :
£y "
(Regist

rar Administration)

L

it
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /074 s IRGILP ~ Dated: 24 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avasyu Sharma

S/O Shri Sohan Lal Sharma

R/O W.No.16 Upper Shiva Nagar, Mohalla Kalibari Tehsil & Dis trict
Kathua.

vide notification No.534 of 2022/RG/LP dated 27.05.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

e
(Registrar Administration)

No: /£3 @+ —fg /RG/LP Dated:2Y .03.2025 A/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y & Mr. Avasyu Sharma, Advocate
...... for information and necessary action.

(Registrar Administration)
@/Q/

o A

Ser s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /03 olo~ IRGILP  Dated: 24.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Narinder Singh

S/O Shri Shanti Parkash

R/O Pora Balla, Tehsil Bhalessa Gandoh, District Doda.

vide notification No.1518 of 2021/RG/LP dated 17.12.2021 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

= P I
(Registra inistration)
No: /63 @9- 95 /RG/LP Dated:2 .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
%3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Narinder Singh, Advocate

...... for information and necessary action.

]
o) R
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /07t 015 IRGILP  Dated: 2/ .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehr-Ul-Nisa

D/O Shri Bashir Ahmed Sei

R/O Near Shiv Mandir Nagri, C/O Bashir Ahmed Sie, Tehsil & District
Doda.

vide notification No.485 of 2021/RG/LP dated 07.06.2021 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\/Weﬁ{

(Reglst Administration)
No: /6 2»96—\1e2 /RG/LP Dated: >'{ .03.2025 @/\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

9 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mehr-Ul-Nisa, Advocate

...... for information and necessary action. »
oV

(Reglstrar Administration)

@Q/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 377 of202) IRGILP Dated: >~.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jogeshwar Bhadwal
S/O Shri Youginder Singh
R/O Mahanpur, Kathua

vide notification No.1604 Dated 11.03.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No

By Order

r.r")
o
/7.. \/\/,Sﬁﬁ[
(Registrar Administration

: [6lso,- 09 /RGILP Dated: 2T .03.2025 @U

Copy forwarded to the: -

1.

3.

o

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jogeshwar Bhadwal, Advocate
...... for information and necessary action.

=
o, /7
- 4‘6\; )
(Registrar Administration)
s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /0}&#/o>° IRGILP  Dated: 2 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ranjodh Singh
S/O Shri Harjeet Singh
R/O H.No.39, Dogra Hall, Tehsil & Distt. Jammu

vide notification No. 1136 Dated 10.01.2020 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
P N Y
) 1. s
(Registrar Administration)

No: /6l /p_ [£ /RG/LP Dated: 2Y.03.2025
Copy forwarded to the: -

By Order

il Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Ranjodh Singh, Advocate

...... for information and necessary action.

/Q‘m

(Reglstrar Admmlstratlon)

(1)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /09 pdacs IRGILP  Dated: 8y.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chahat
S/0 Shri Vijay Kumar
R/O Bahu Fort, Mohalla Manhas Garh, Jammu

vide notification No. 1067 Dated 10.01.2020 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
A TS

(-j '- - - -

(Registrar Administration)
No: [6U]12-9%3 /RG/LP Dated:24.03.2025 ([,
Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
\f))
5

7. Mr. Chahat, Advocate
(Registrar Administration)

A

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok k%

NOTIFICATION

4
No: /08D #hev> IRGILP  Dated: »4 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jasbir Singh
S/O Shri Prem Singh
R/O Village Chainpura, Near Ujh Dam, Tehsil & District Kathua

vide notification No. 597 of 2022/RG/LP Dated 27.05.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\_/%W

(Regls rar Administration)
No: /6y 91,_30 /RG/LP Dated: 24.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Jasbir Singh, Advocate

...... for information and necessary action.

(Re@trar dministration)
'S

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /0@ ¢},25 IRGILP  Dated: »Y .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shilpa Singh
D/O Shri Krishan Dev Singh Sambyal
R/O Mandi Sangwali, Rolli Wala Mohalla, Tehsil & District Samba.

vide notification No.685 of 2022/RG/LP Dated 30.05.2022 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order £

= e\
(Registrar Administralion)

No: /464 3%]-237 /RG/LP Dated:>1.03.2025 ZJ/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
WA
oN

7. Ms. Shilpa Singh, Advocate
...... for information and necessary action.
/‘) ‘- - - -
(Registrar Administration)
-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

'S
No: /o8> &jz <+>|RG/LP Dated: 24 .03.2025

7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parshant Kumar
S/O Shri Bachan Lal
R/O 72/D VIR Sainik Colony, Tehsil & District Jammu

vide notification No.1640 Dated 12.03.2020 for a period of one year has further
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/%XWW

g
(Registrar Administration)

No: lég - 4 Y /RG/LP Dated: 2'.03.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

o Mr. Parshant Kumar, Advocate X

...... for information and necessary action. N,
k/o\ws e

)
(Registrar Administration)

@Qx

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /083 ofrors IRGILP  Dated: 24 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Sharma
S/O Shri Dev Raj Sharma
R/O Bainamble, Tehsil Koteranka, District Rajouri.

vide notification No.1789 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | \/’W{

(I{ggistrar Administration)

1Ly <~ $) /RG/LP Dated: 2'1.03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
S Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Amit Sharma, Advocate
...... for information and necessary action.

(Reglstrar dministration)

@V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /o DY l2°*° IRGILP Dated: 24 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhlaq Hussain
S/O Shri Ghulam Hussain
R/O Chak Banola, Mendhar, Poonch.

vide notification No.49 Dated 13.06.2019 for a period of one year has further
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order e
A NS
\ =P

=
(Registrar Administration)

No: JLuCo_ g /RGILP Dated: 2-4.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6; Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
o Mr. Akhlaq Hussain, Advocate
...... for information and necessary action.

e

MV

) L
(Registrar Administration

@‘P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

7
No: /09 ofa»»>/RGILP  Dated: *.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Himani Rathore
D/O Shri Yash Pal Singh
R/O Ward No. 10, Tehsil Hiranagar, District Kathua

vide notification No.1888 of 2023/RG/LP dated 11.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\ __sssiaos
(Regls@tr)a:/ dministration)

No: /6y s  4S/RG/LP Dated: 21.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Kathua

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Himani Rathore, Advocate

...... for information and necessary action.

(Reglstrar dministration)

@/‘L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

5
No: /086 oj/ws IRG/LP Dated: g.,.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ananya Sharma
D/O Shri Ashok Kumar
R/O Ward No.1, Tehsil Rajpura, District Samba

vide notification N0.438 of 2021/RG/LP Dated 05.06.2021 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 3
s

(R/e79is ar Administration)
No: 164 66- 75 /RG/LP Dated:2y .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
e

7. Ms. Ananya Sharma, Advocate
n .l - - -
(Re |s§rcr Administration)

A

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /08F21y02 IRG/LP  Dated: Yy .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Easar Ahmad Ganaie
S/O Shri Abdul Majeed Ganaie
R/O Keegam, Tehsil Keegam, District Shopian

vide notification No.1034 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order >
M

/-’ ‘ - - - -

(Registrar Administration)

No: /{2379 /RG/LP Dated: 1Y .03.2025 %"P (&/

Copy forwarded to the: --

1. Principal District and Sessions Judge, Shopian
Z; Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Shopian

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Easar Ahmad Ganaie, Advocate

...... for information and necessary action. !

o
(Registrar Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /08K /225 IRGILP  Dated: 2 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arshid Ahmad Palla
S/O Shri Gh Nabi Palla
R/O Barpora, Tehsil & District Pulwama.

vide notification No.76 dated 10.02.2020 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
\/\/\WW

e
(Registrar Administration)

No: /éq Ao-RL /RG/LP  Dated:2Y .03.2025 Qyw’"’ v)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama.

e CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Arshid Ahmad Palla, Advocate

...... for information and necessary action.

<N I
(Registra Mministration)

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 0T efr e IRGILP  Dated:ZY .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Irtiza
S/0 Shri Mir Ghulam Nabi
R/O Hakura Mailkpora, Tehsil Doru, District Anantnag.

vide notification N0.1888 of 2023/RG/LP Dated 11.11.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order e
o LS
. ((Arl
/_’ - - - -
(Registrar Administration)

No: /6L R2-93/RG/LP Dated:2Y.03.2025 QV,J
Copy forwarded to the: - |

il Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Mir Irtiza, Advocate
...... for information and necessary action. N"H
’/')‘4’

~)
(Registrar Administration)

4o (L

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /b0 G2 of2>$IRGILP Dated: 2/.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Gull
S/O Shri Gh. Mohammad Parry
R/O Chairhara, Maham near Jamia Masjid, Tehsil Magam, District

Budgam.

vide notification No.1262 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord A
y Order “’fd),LoLS

(I’R/ejg'istrar Administration)

No: L@M/RG/LP Dated: 27103.2025 w C@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zubair Gull, Advocate

...... for information and necessary action.

L2 .
(Registrar d‘minlstration)

o ®
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /»9) #1225 IRGILP  Dated: 141 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Fayaz
S/O Shri Fayaz Ahmed
R/O Peth Lalad Sopore, District Baramulla.

vide notification No.1261 of 2021/RG/LP dated 16.11.2021 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ’
: \_//"%g

(Reglstrar Administration)

No: /Ss’o/ — 02 /RG/LP Dated:2Y .03.2025 q'\r/‘Q G}/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Assomahon Baramulla.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aamir Fayaz, Advocate

...... for information and necessary action.

~
(Registrar Ad[ainistration)

i

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /092 ¢f222YRGILP  Dated:2( .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iraj Shawl
D/O Shri Altaf Hussain Shawl
R/O Lal Bazar, Botshah Mohalla, Tehsil & District Srinagar

vide notification No.1058 of 2023/RG/LP dated 01.06.2023 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order dplisics
2%
= ‘%/@
(Registrar Administration)

No: /4529 1y /RG/LP Dated: 24.03.2025 w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

2. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

9- CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Iraj Shawl, Advocate

...... for information and necessary action. wJ’J

(R?gistrar Administration)

e 1




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /093 /oo JRGILP  Dated: 144 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohmed Aslam
S/O Shri Mohmed Shafi
R/O Salamabad Uri, Dar Mohalla, District Baramulla.

vide notification No.1300 of 2021/RG/LP dated 16.11.2021 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order w"'} ;
,(/)/’LM

-
(Registrar Administration)

No: /6{)g_ 2y /RG/LP Dated:2Y .03.2025 .
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Mohmed Aslam, Advocate

...... for information and necessary actio y

ik
(Registrar Administration)

bt
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /04U ] 25X |RGILP Dated: 22.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nowsheen Taranum
D/O Shri Bashir Ahmad
R/O Gulshan Nagar Methan, Srinagar

vide notification No.1197 dated 17.11.2018 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

2

By Order M
gD

l

L}

iy
(Registrar Adcwtration)

No: /[L<™9s” ) /RG/LP Dated: X-Y.03.2025 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Nowsheen Taranum, Advocate
...... for information and necessary action.

W
(Wnistration) :
o, &

g0ok




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /095" ef2025 IRGILP Dated: 24 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehwish Jan
D/O Late Shri Ghulam Ahmad Chiloo
R/O Chinar Mohalla H.M.T Zainakote, Tehsil Shaltang District Srinagar

vide notification No. 201 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

e \ s
.

(Registrar Administration)

No: /{2~ 28 /RG/LP Dated:EL.03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srmagar for information and

also keeping record of the same.
\/ %

7 Ms. Mehwish Jan, Advocate
(Reglstrar A@/lmstratlon)

Ll

...... for information and necessary action.




36

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /096 of 225 IRGILP Dated: >4 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Azra Jan

D/O Shri Shabir Ah Bhat

R/O Wani Mohallah, Chowdary Bagh,Rainawari, Tehsil North,District-
Srinagar

vide notification No.37 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.
The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

2

By Order A
M /(D/W
/-, .- - - -
(Registrar Adwtratlon)
No: /£¢<a9. s~ /RG/LP Dated: 2'.03.2025 (\V‘Q U '
Copy forwarded to the: - '

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Azra Jan, Advocate
...... for information and necessary action.

o

N

JJ'
o,
- - N
(Registrar Administrallon)

Qo

<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /097 #J2» IRGILP  Dated: L\ .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Agib Rashid Wani
S/O Shri Abdul Rashid Wani
R/O Branwar Wani Mohallah,Tehsil Chadoora, District Budgam

vide notification No.68 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verificati<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>